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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

WP (PIL). No. 25I of 2020

Between

News Item published in The Times of India

Hyderabad Edition Dated 2I/L0/2020

Daily

.... Petitioner

'1

AND

The State of Telangana,

Rep., by its Chief SecretarY,

Secretariat, Hyderabad and others

AFFTDAVTT 
"" ResPondents

I, Dr Rajat Kumar, S/o. Sri B.K Sinha, aged about 59 years,

residing at Hyderabad, do hereby solemnly affirm and sincerely

state on oath as under:

L i am the special chief secretary to Government, irrigation

Department, Telangana State, Hyderabad and respondent No,4 in

the above W.P,(PIL). As such, I am well acquainted with the facts

of the case. I deny all the allegations in the case except those

which are specifically admitted hereunder'

2. In compliance with the orders of the Hon'ble High Court, dated
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21,10 .2020 in W,P (PIL). No.25I|2O2O on the News Item published

in the 'The Times of India', Hyderabad Edition Dated: 2t-10-2020

under the caption "6 years on Fixing Full Tank Level of Lakes

Remains on paper", interim report was submitted to Hon',ble court

in the month of April, 2022'

3. It is to humbly submit that, in the earlier report dt:23 '04.2022

it was submitted that Full Tank Level (il-L) surveys of all the

balance tanks could not be completed as additional number of

tanks and kuntas were identified in some of the districts within

Hyderabad Metropolitan Development Authority (HMDA) limits' Also

submitted that some of the tanks for which Full Tank Level surveys

completed were to be resurveyed due to certain discrepancies with

reference to tank areas as per the revenue records. It was

requested for grant of three more months'time to complete F'T'L

survey of all the balance tanks'

4. It is to humbly submit that FTL Surveys of the balance tanks

including newly found tanks has been completed' It is to submit

that there are about 3778 tanks falling within the jurisdiction of the

HMDA,FTLcontoursSUrveyofa||thesetanksaSperground

conditions is completed. These tanks are to be notified preliminarily

after superimposing the FTL contour plan on the village cadastral
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out the extent of land coming within the FTL and

number wise and notify the same in HMDA website'

map to work

buffer, survey

5, Final notification will be done once the correctness of the FTL

contour plan and the other details like extent of government land,

private patta land etc., coming within the FTL and buffer of the

tanks are confirmed and also after attending to objections if any

raised by any of the citizens.

6, Status of the FTL survey of tanks along with preliminary and

final notified tanks till 31'10 '2022 is as follows'
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It is to humbly submit that Irrigation department will

coordinate with the Revenue Department and HMDA to get the

preliminarily notification of balance 1381 tanks completed, It is also

to submit that all efforts will be made with the coordination of

Revenue department and Hmda to complete the final notification of

the balance 3543 tanks after attending the objections raised by the

citizens and confirming the correctness of the preliminarily notifiec

ta n t<s,

it is respectfully submitted subsequent to the issuance of

final notification by the HMDA, The exact extent of land and water

bodies which are encroached can be identified for taking further

action in accordance with the Law. In view of the facts stated

above it is prayed that Hon'ble court may be pleased to pass

appropriate orders in the interest of justice.

Solemnly and sincerely affirmed before
me on this the l2th day of December,2e22
At Hyderabad,

Q.o.D
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VERIFICATION

I, Dr, Rajat Kumar, S/o, Sri B,K Sinha, aged about: 59 years,

R/o, Hyderabad, do hereby state and submit that the contents of

the above paras are true and correct to the best of my knowledge

and belief and are as per records in the office.

Hence, verified on this 12th day of December,2022,

COUNSEL FOR RESPONDENTS

lrrigation & C,-] ileP:rt'linerit
T;i l*: , :, .'-,-t,1,.:'':';:1 '.r
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Detailed Report on the action tael atter the month of August, 2022 
regarding removal of encroachme anks and Ponds in Mahabubnagar District as per the directions dated .11.2022 in O.A.No.163/2021 on the 

file of Hon'ble Nationa ureen Tribunal, Chennai 

It is to submit that the Hon ble National Green Tribunal, Southern Zone, 

Chennai has taken the News item publisne d under Caption "Cheruvulanu Chera Battaru 

. Nagaralu, Pattanalalo Ista Rajyamuga Akramanalu yadeschaga Platlu Coloneelanu 

Munchethuthunna Varada" (Indiscreminate Encroachment of Tanks and Ponds in 

Hyderabad Corporation and other Municipauties) on 13.07.2021 in Eenadu Telugu Daily 

News Paper as Suo-moto. 

The Hon'ble National Green Tribunal, Chennai in its Order dated 

23.11.2022 has directed to file the action taken report including the Survey Nos., and 

present stage of removal of encroachments. 

In pursuance of the above Orders, the status of Water bodies are 

discussed hereunder: 

1.GandloniCheruvu, Boyapally Village, Mahabubnagar Urban Mandal: The said 

Irrigation sources is situated in Sy.No. 162 & 163 of Boyapally (V) Mahabubnagar Urban 

(M). The total FTL area of tank is Ac: 05-35 Gts,which is patta land. At present there 

are no constructions in the FTL & Buffer zone area. 

2.PeddaCheruvu (Mini Tank Bund), Mahabubnagar Urban (M). The FTL area and 

Buffer zone of this tank consists of government land as well as patta land. No 

constructions have been made in Government land. In patta land 64 Houses have been 

constructed in FTL area and 78 Houses have heen constructed in Buffer Zone area. The 
riJ 

FTL and Buffer zone of the said irrigation cource has been fixed and the unauthorized hrc 
op 
opy 
p 

constructions have been enumerated hu the Joint Committee Constituted by the 

District Collector 
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3.PalkondaCheruvu (Pedda Cheruvu), Palkonda (V), Mahabubnagar Urban (M):-The 

well 
FTL area and Buffer zone of the Pedda Cheruvu is located in gover 

as in Patta land. No constructions have come uD in Government land. uc 

lands 56 Houses have been constructed in the FTL area and 13 Houses construcEd 

Burrer Lone Area. The FTL of the said irriaation source has been fixed and the aDove 

unauthorized constructions have been enumerated by the Joint Committee Constituted 

by the District Collector. 

4DongalaKunta at Christianpally (V) Mahabubnagar Urban (M):- The said kunta is not 

Tound in Revenue village map. Previously some tanks having ayacut of below 100 acres 

were maintained and look after by the Panchayat Raj Department. Later on such 

Kuntas were handed over to Irrigation Department vide G.0.Ms.No.216, Dated: 

13.06.2005. In the source list handed over by Panchayat Raj Department the kunta 

namely Dongala Kunta is not existing under the control of Irrigation. Hence it is Private 

Kunta. 

5.ImamsabKunta, Old Palamoor, Mahabubnagar Urban Mandal: The Mandal Level 

committee members have inspected Imamsab Kunta situated at 5y.No.439, 

Mahabubnagar near Patha Palamoor and at present No houses are constructed in FTL 

and Buffer zone area. 

It is submitted that (3) Committees have been constituted by the 

District Collector, Mahabubnagar vide Proceedings No.Rev/D4/Irri/0003/2020, Dated: 

22.02.2020 for preventing and removing encroachments of water bodies. 

It is submitted that all necessary measures are being taken up from time 

to time to protect environmental zone covered by Water Bodies, Hillocks and Green 

Belt areas in Mahabubnagar District as per tie provisions of Municipal Act and rules in 

vogue. 



Present Status of Removal of encroachms after August 2022: 
1. ATR after 8/2022: FTL Boundary were constructed for Pedda Cheruvu, 
Palamuru and Pedda Cheruvu, Palkondd. 

2. ATR by the Task Force Committee ( ement Squad):- Regular Monitoring by the 

Teams to prevent encroachments. 

3. It pertains to Nagarkurnool District and ot pertains to Mahabubnagar District. 

4. PIL No. 251 of 2020 does not pertains to Mahabubnagar District. 

5. Two writ Petitions were filed before the Hon'ble High Court and the details are as 

follows: 

(1) WP No. 24521/2022 filed by Smt. K. Laxmi Devamma, Sy. No. 59, Ward No.1, Block 

No.5, Peerlabavi, Mahabubnagar praying for compensation payment for Plots in FTL 

Area of Pedda Cheruvu, Palamuru (MTB). 

(2) WP No. 26164/2022 filed by Syed Abrar Ahmed S/o Syed Amanulla, H-No: 1-5-6/1, 

New Town, Mahabubnagar praying for compensation payment for plots located in FTL 

Area of Pedda Cheruvu, Palamuru. 

Draft Counters were submitted by the Executive Engineer, Irrigation Division 

No.2, Mahabubnagar to Government Pleader for Irrigation to file Counter Affidavit. 

DISTRICT cOLLECTOR, 
MAHABUBNAGAR. 
Dist. Coliector 

Mahabubnagar 



















BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE, CHENNAI. 

Original Application No.163 of 2021 (SZ) 

 

IN THE MATTER OF: 

Tribunal on its own motion Suo-Moto based on the news item published in Telugu 

Eenadu Newspaper, Telangana Edition Dated.13-07-2021. Under the caption 

“indiscriminate Encroachment of Tanks and Ponds in Hyderabad Corporation and 

other Municipalities.” 

Vs 

The District Collector, 
Khammam District, 
District Collectorate, 
Khammam, Telangana – 507002.                                                Respondent No.5 
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Status Report Filed by T.Ananeeya, Executive Engineer, Irrigation Division No.2, 
Khammam on behalf of the District Collector, Khammam(Respondent No.5) and 
Irrigation Department, Khammam on the present status of encroachments under 
Municipal area/urban, Khammam. 
 
             I, T. Ananeeya, S/o T. Swami Das, aged about 58 years Occ:  Executive 

Engineer, Irrigation Division No.2, Khammam of Khammam District do hereby 

solemnly and sincerely affirm and state on oath as follows: 

             I have been authorized to submit the report on behalf of the District Collector, 

Khammam regarding order passed by the Hon’ble NGT Dt23-11-2022 encroachments 

of water bodies and ponds in the vicinity of Khammam Municipal area/Urban area. 

             I am well acquainted with the facts of the case and I am herewith submitting 

the report on encroachments of water bodies and ponds in the vicinity of Khammam 

Municipal area/Urban area as per the records available with Irrigation Department as 

follows. 

            There are 4 No’s of Minor Irrigation tanks within the jurisdiction of Khammam 

Municipal Corporation i.e. Lakaram Tank in Khammam; Oora cheruvu in 

Khanapuram; Pedda Cheruvu in Dhamasalapuram; Pedda Cheruvu in Velugumatla of 

Khammam urban mandal and 1 No. of Minor Irrigation tank in the jurisdiction of 

Wyra Municipality i.e Nalla Cheruvu in Somavaram Village of Wyra mandal. The 

present status of the 5 No. of Minor Irrigation tanks in above municipal jurisdiction is 

submitted as below. 

1.LAKARAM TANK: 

a. The Lakaram Tank bearing Geographic identification (Geo ID: -801575172463) 

situated in the Khammam Town. The tank consists Shikam land of Ac.163-15 

Gts covering an extent of Ac.129-04 Gts in Sy. No:234 and an extent of Ac.34-

11 Gts in the Sy.No.66. The tank contains registered Irrigation ayacut of 

126.00 Acres, which is private patta land. The Irrigation Department serves 

the ayacutdars by allocating and serving the storage water from the tank. At 

present the Lakkaram Mini Tank Bund is maintained by the Khammam 

Municipal Corporation.     

b. In the year 2014-15, the Govt. of Telangana introduced the Mission Kakatiya 

Scheme where the Lakaram tank was taken up for restoration and 

development. Prior to the execution of restoration of tank, all form of 

encroachments including 150 temporary houses were demolished and 

removed from the vicinity of the tank by the Irrigation and Revenue 

Department. The Lakkaram tank area been restored and safeguarded from 

encroachments in coordination with the Revenue Department, Khammam 

Municipal authorities and Irrigation Department. Later, in various stages, the 

tank was developed as Lakaram Mini Tank Bund and now serving as a 

tourism & recreational zone for the people of Khammam Town. 

c. Some un-authorized permanent structures not been evicted, due to issue of 

stay order from Hon’ble High Court of Telangana vide Writ Petition No’s: 24084 

of 2015 and 18324 of 2015 (enclosed annexure no.1) and the Hon’ble High 

Court of Telangana issued interim direction to the respondents not to interfere 

with the above houses and plots without following due process of law until 

further orders.                                                                                                     
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d. Further, it is to submit that, The District Collector, Khammam has allocated 

an extent of Acres 29.36 Gnts out of Ac.163-15 Gts, tank shikam land for 

construction of summer storage tank and head works vide Proceedings No. 

E1/3456/2007 Dated 22-11-2008(enclosed annexure no: -2), to cater 

drinking water to the residents of Khammam City. The above-mentioned land 

extent is not to be treated as encroached land, as alleged by the Eenadu News 

Agency in the news article “indiscriminate Encroachment of Tanks and Ponds 

in Hyderabad Corporation and other Municipalities”.  dated: -13-07-2021.  

The lands is allocated for the welfare of people of Khammam City in order to 

supply clean drinking water only and that too with the consent of Competent 

Authority.  

e. The District Collector, Khammam has formed the Lake Protection 

Committee comprising Revenue, Municipality, Survey and Irrigation 

Departments, in order to protect Irrigation/Government Lands within the 

Sikham Lands and F.T.L (Full Tank Level) Area from any form of 

encroachments in Khammam District vide reference Rc No. E2/816-NSP/2020 

Dated: -16-09-2021(enclosed annexure no: -3). In this regard the Municipal 

Corporation, Khammam has taken-up the certain measures for the protection 

of tank duly establishing chain link mesh, plantation around the tank for 2Km 

perimeter under the Government of Telangana “Pattana Pragathi Program”.  

As now the total Lakaram tank area was surrounded by bund and there is no 

scope for encroachment within the tank area.  

f. 1. Total Extent of Tank                :-  Ac 163-15 Gts 

    2. Land under Encroachment       :-  Ac 4.93 (enclosed annexure no:-4). 

    g. I am to submit that apart from the old existing encroachments approached   

   the Hon’ble High Court of Hyderabad and filed the W.P Nos. 24084 of 2015 and  

           W.P.No. 18324 of 2015, and cases are pending. There are no other new  

           Encroachments in the Lakkaram Mini Tank. 

 

2. PEDDA CHERUVU, DHAMSALAPURAM: 

a. The Pedda Cheruvu, Dhamsalapuram Village bearing Geographic identification 

(Geo ID: -801613172151) situated in the Sy. No:178 consists shikam land of 

Ac.128-14 Gts. The Full Tanks Level (F.T.L) survey has been conducted for the       

    above tank by the Irrigation Department along with Municipal officials & 

Revenue official’s and demarcated the tank boundaries from encroachments. 

Also, as per the instructions of the Collector & District Magistrate, Khammam 

District an amount of Rs. 10.00 Lakhs was sanctioned by the Commissioner, 

KMC in February, 2021 for the construction of the boundary pillars at 

demarcated Full Tank level area. The financial sanction of funds for 

construction of Boundary pillars still pending till date. 

The details of Encroachments of Pedda cheruvu, Dhamsalapuram.: 

1. Total Extent of Tank                             :  Ac 128-14 Gts 

2. Total No of Illegal Encroachments         :  NIL 

3. Total Extent of Land under Encroachment: -NIL 
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3.OORA CHERUVU, KHANAPURAM: 

a. The Oora Cheruvu, Khanapuram bearing Geographic identification (Geo ID: -

801793172658) situated in the Sy. No:13 consist of a shikam land of Ac.75-23 

Gts. On 06.07.2021, during regular inspection of tanks, the field staff of 

Irrigation Department has identified un-authorized laying of approach road 

within Full Tank Level to the nearby lay-out. The Irrigation officials have 

lodged police complaint against the encroacher’s, who are trying to lay gravel 

road in the tank vide reference Cr no.250/2021 Dated 09-07-2021(enclosed 

annexure no: -5). The Irrigation Officials along with Municipal and Revenue 

officials has removed the gravel road completely and restored the tank to its 

original state on 10-07-2021.  

b. On 08-07-2021, The Additional Collector, Khammam along with the 

Commissioner, Khammam Municipal Corporation; The Superintending 

Engineer, Irrigation Circle, Khammam and the Revenue Divisional Officer, 

Khammam; The Executive Engineer, Irrigation Division No.2, Khammam and 

other Irrigation and Revenue mandal level officers have conducted joint 

inspection to this tank, regarding the identification of un-authorized 

structures/buildings in the Full Tank Level /Buffer zone. Further, as per the 

instructions of the District Collector, Khammam the “Task Force Committee” 

formed for protection of water bodies from encroachments within the 

jurisdiction of Khammam Municipal Corporation on 09-07-2021. Also, as per 

the instructions of the Collector, Khammam District, an amount of Rs. 10.00 

Lakhs was sanctioned by the Commissioner, KMC in February, 2021 for the 

construction of the boundary pillars. The financial sanction of funds for 

construction of Boundary pillars still pending till date. 

c.   The Irrigation officials have conducted Full Tank Level survey on 01-08-2021, 

for identification of un-authorized structures constructed within the F.T.L 

(Full Tank Level) and Buffer zone (30 meters from the Full Tank Level of tank) 

and also demarcated the Global Positioning System coordinates in the Full 

Tank Level area. With reference to the survey, the Irrigation officials has 

identified 35 No’s of un-authorized structures, which are old structures been 

sanctioned and constructed during the period of Khanapuram Haveli Village 

Panchayat i.e before 2012, prior to amalgamation of Khanapuram Haveli 

village into   Khammam Municipal Corporation. The Irrigation Department has 

issued notices to all the residents of the identified un-authorized structures 

and reported the details of un-authorized constructions to the Khammam 

Municipal authorities. The Irrigation Department has also requested for 

cancellation of any form of construction permissions issued by the Khammam 

Municipal Corporation and also requested for removal of buildings within the 

Full Tank Level/Buffer area vide Executive Engineer, Irrigation Division No.2, 

Khammam Lr No: -E. E/Irr.Div-2/2022/D. B/T.O/130M Dated :-22-04-

2022.(enclosed annexure:-6).  

d. In obedience to the instructions given by the District Collector, Khammam 

during the Lake Protection Committee meeting on Lakes held on 16-09-2021,                                 
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    all the existing internal road within the Full Tank Level of Oora Cheruvu been 

considered as un-authorized, the same was been removed with the help of 

dozers and JCB with the help of Municipal authorities on 18-09-2021. 

Accordingly, instructions were followed and restored the tank to its original 

state, necessary Full Tank Level boundary estimates have been submitted to 

the Commissioner, Khammam Municipal Corporation amount Rs.45.50 lakhs 

(for 4 Irrigation tanks within Khammam urban jurisdiction, enclosed 

annexure: -7). From the formation of “Task Force Committee” during 2021 

vide reference of the District Collector, Khammam Proceedings No. E2/815-

NSP Lands/2020 dated 08-04-2021(enclosed annexure no: -8), the 

committee is striving sincerely in safeguarding the water bodies from all forms 

of encroachments and also maintaining regular surveillance in coordination 

with line Departments under the guidance of the District Collector, 

Khammam.  

e. The Superintending Engineer, Irrigation Circle, Khammam has also informed 

that, the field staff of Irrigation Department also maintaining regular 

surveillance over the Minor tanks in the Khammam urban jurisdiction, which 

are epicentre and prone to illegal encroachments and formation of un-

authorized lay-outs and structures due to rapid urbanization in Khammam 

town.  

f. The Municipal Corporation, Khammam has also under taken various step for 

safeguarding the Khanapuram Tank with chain link mesh fencing on the tank 

bund, Plantation along 700 mts of bund portion and fixing of Full Tank Level 

stones. 

The details of unauthorized structures of Oora Cheruvu, Khanapuram: 

1. Total Extent of Tank                               :  Ac 75-23 Gts 

2. Total Extent of unauthorized Structures : 1.50 Acres.(enclsd annx:-9) 

 

                The Municipal Corporation has protected the bund with fencing 

throughout the length of bund to avoid the encroachments in the lands 

belongs to above tanks. Whenever complaints regarding encroachments area 

received by this office immediate action is being taken as per new Municipal 

Act of 2019(enclosed annexure: -10). Two Disaster response/Management 

teams have been constituted by the Khammam Municipal Corporation. The 

teams are   playing active role in removal of any form of encroachments within 

the surroundings of all water bodies i.e Canals, Tanks, Kunta, Streams etc. 

Multi Department Enforcement teams were formed including representatives 

of Revenue, Irrigation, Town Planning, Municipal authorities and other line 

Departments. 

     The Municipal Corporation is being undertaken Joint survey along with 

the Irrigation and Revenue Department for fixation of Full Tank Level and 

buffer Zones above mentioned Lakes. Maps along with Geo co-ordinates are 

prepared for enabling informed decision making by the office/Municipal 

authorities while issue building permissions.  Fixation of Full Tank Level 

stones is completed on   one side of Khanapuram Tank (Facing Yellandu Main 

Road) similar exercise of fixation of boundary stones making Full Tank Level is  
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   under process in association with Irrigation Department and Revenue 

Department. 

                 The Khammam Municipal authorities has been playing vital role in 

protecting the 4.5 KM of NSP Canal by facing on both sides of Canal to avoid 

encroachments the Disaster Response Force teams of Khammam Municipal 

Corporation played a vital role in removal of encroachments on the Canal.  

Encroachment on NagarjunaSagar Project feeder Canal were removed in 

Chaitanya Nagar Area within the jurisdiction of Khammam Municipal 

Corporation.    

                                                        

4. PEDDA CHERUVU, VELUGUMATLA: 

     The Pedda Cheruvu, Velugumatla Village bearing Geographic identifier (Geo 

ID: -801930172306) situated in the Sy. No:565(notified no) consist of a shikam 

land of Ac.164-22 Gts. The Full Tank Level (F.T.L) survey has been conducted 

for the above tank by the Irrigation Department along with Municipal officials 

& Revenue official’s and demarcated the tank boundaries from 

encroachments. Also, as per the instructions of the Collector, Khammam 

District, and Municipal Commissioner, KMC an estimate been prepared by the 

Irrigation Department for an amount of Rs. 10.00 Lakhs and submitted to the 

Municipal Commissioner, KMC for according administrative sanction to fix up 

of the FTL boundary pillars to avoid encroachments. The financial sanction of 

funds for construction of Boundary pillars still pending till date. 

The details of Encroachments of Pedda cheruvu, Velugumatla: 

 

1. Total Extent of Tank                                :  Ac 164-22 Gts 

2. Total No of Illegal Encroachments           :  NIL 

3. Total Extent of Land under Encroachment  :  NIL 

                                                                                                                                   

5. NALLA CHERUVU, SOMAVARAM : 

    The Nalla Cheruvu, Somavaram in Wyra Municipality situated in the Sy.No:55 

having shikam land of Ac.183-19 Gts. The Full Tanks Level (F.T.L) survey has 

been conducted for the above tank by the Irrigation Department along with 

Revenue official’s and demarcated the tank boundaries in the year 2014.     

 

6. PEDDA CHERUVU, THULSYA THANDA The details of Encroachments      

 

1. Total Extent of Tank                                      :  Ac 183-19Gts 

2. Total No of Illegal Encroachments           :  NIL 

3. Total Extent of Land under Encroachment :  NIL  

          Further, it is to submit that there was an encroachment identified within 

the Full Tank Level area of Pedda Cheruvu tank located in Tulsya Thanda H/o 

Appaigudem Gram Panchayath of Karepalli revenue village of Singareni 

Mandal in Wyra Constituency. The District Collector, Khammam has visited 

the site and instructed to conduct joint survey for fixing the Full Tank Level 

boundaries of the tank. Accordingly, with the help of the Revenue, Police and 

Irrigation Department authorities conducted joint survey on 11-10-2022 in the 

presence   of the Revenue Divisional Officer, Khammam; Asst. Director, Survey 

& Land Records, Khammam; Asst Commissioner Police, Khammam and his  
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   team fixed the boundaries of Pedda Cheruvu. After identifying the 

encroachments in Pedda Cheruvu of Tulsya Thanda of Singareni Mandal and 

removed Agriculture encroachments to an extent of 16.00 Acres within Full 

Tank Level area.  

      

7. MADHIRA MUNICIPALITY : 

    There are 3 No. of water bodies within Madhira Municipality area, that is 

Madupalli village consists of Oora cheruvu and Bullodu vagu cheruvu and 

Madhira consists Large tank. There are no encroachments in the above 

waterbodies. 

  

8. SATHUPALLI MUNICIPALITY : 

    There are 3 No. of Irrigation tanks in Sathupalli Municipality area, that is 

Ayyagaripeta village consists of Damara Cheruvu and Chaakali Kunta and 

Sathupalli consists of Veshyskantala Cheruvu.  There are no encroachments 

in the above waterbodies. 

  It is humbly submitted that in-order to ensure Preservation and 

Protection of Lakes & water bodies, the Government of Telangana has 

constituted the Lake Protection Committee (L.P.C) vide G.O.Ms.No.157, MA & 

UD(II) Dept., Dt.06-04-2010 (enclosed annexure: - 11). The Lake Protection 

Committee in its meeting has resolved to take-up the identification & listing of 

lake/Water bodies in Municipal jurisdiction of Khammam. The Lake Protection 

Committee which includes Revenue, Irrigation and Urban Local bodies officials 

for preparation of Full tank Level maps of all the Tanks/Lakes within urban 

jurisdiction. The Lake Protection Committee play pivotal role in removal of any 

form of encroachments within the surroundings of all water bodies i.e Canals, 

Tanks, Kunta, Streams etc. The Lake Protection Committee takes all 

precautions measures to protect all the tanks in Khammam District duly 

forming task force with all the Departments concerned and monitoring the 

safety of the tanks in the Khammam district.  

           The learned counsel appearing for the State of Telangana is directed to get 

a copy of the report of the committee constituted by the State Government in 

this regard, as they have already mentioned about it. The learned counsel is 

also directed to produce a copy of the affidavit filed in W.P(PIL) No.251 of 

2020(enclosed annexure: - 12) before the Hon’ble High Court of Telangana 

and also any directions issued in the same. 

 

          Dt:-                                                                               

          PLACE:-                                     
                                                                                                                                   
( T.Ananeeya) 
                                                                                       Executive Engineer, 

                                                                             Irrigation Division No.2, 
                                                                                    Khammam.  

   



{"type":"Form","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":true}


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }

